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Title Suit (Divorce) No.72/2021.

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Title Suit (Divorce) No.72/2021.

1) Sri Paresh Chutia,
S/o Lt Jogeswar Chutia,
Permanent R/o Sapekhati,
P.O. Sonari Chapori,
P.S. Dhakuakhana,
Dist. Lakhimpur, Assam.

2) Smt Karabi Chutia,
W/o Sri Paresh Chutia,
D/o Sri Cheniram Chutia,
R/o No.2 Lathia,
P.O. & P.S. Gogamukh,
Dist. Dhemaji, Assam.
 

  ----------------------Petitioners.

Advocate for Petitioners       : Mr A. Bora and 
                                               Smt K. Dolakakhoria.
Date of hearing                    : 30/05/2022.

Date of order/judgment        : 09/06/2022.

JUDGMENT/ORDER

1) The petitioners have filed a joint petition under

Section  13 (B)  of  Hindu Marriage  Act,  1955,

praying for dissolution of marriage by a decree

of divorce on mutual consent. 

2) It is stated that the marriage between both the

petitioners  was  solemnized  on  22/11/2004

according to Hindu rites and rituals and after
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marriage they started to live as a husband and

wife.  Thereafter,  out  of  their  wedlock,  they

have been blessed with two children namely,

Sri Nilim Kumar Chutia, aged about 16 years

and  Smt  Lupa  Mudra  Chutia,  aged  about  9

years. It is stated that after the birth of their

children,  their  marital  life  had  developed

disharmony  and  accordingly  they  decided  to

live  separately  from  each  other  from

13/09/2019 and since then no cohabitation has

been  taken  place  between  themselves.

Thereafter,  petitioner  No.2 has been residing

in  her  parental  house and their  children  are

staying  with  the  petitioner  No.1.  It  is  stated

that  they  have  amicably  settled  the  claims

that  the  petitioner  No.2  can  meet  their

children  by  intimating  the  petitioner  No.1  at

any  time and in  any  place  according  to  her

desire,  and  the  petitioner  No.1  will  pay  an

amount of Rs.2,50,000/- (rupees two lakh fifty

thousand)  only  as  alimony  to  the  petitioner

No.2 on the day of disposal of the instant case.

Accordingly, the instant case is filed. 

3) Both the petitioners have appeared before the

Court  and  stated  that  they  cannot  live

together as husband and wife and therefore,

prayed for  dissolution of their marriage by a

decree of divorce on mutual consent. Both of

them  also  submitted  a  joint  evidence  on

affidavit taking the same stand as taken in the
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joint petition bearing No.817/2021. Further it is

stated that an amount of Rs.2,50,000/- (rupees

two lakh fifty thousand) only as alimony has

been  paid  to  the  petitioner  No.2  by  the

petitioner  No.1 as full  and final  vide Cheque

No.243170, S.B.I., North Lakhimpur, Branch. 

4) Considering  the  matter  in  its  entirety,  this

Court is of the considered view that there is no

impediment in granting the decree of divorce

on mutual consent as the parties got married

on 22/11/2004 and they are living separately

since  13/09/2019.  Moreover,  the  period  of  6

(six) months cooling off period is also over as

the  petition  for  mutual  divorce  was  filed  on

12/11/2021. 

5) Consequently,  the instant petition for  mutual

divorce  is  hereby  allowed.  Marriage

solemnized  between  the  petitioners  namely,

Sri  Paresh  Chutia  and  Smt  Karabi  Chutia,  is

dissolved on mutual consent.

6) Prepare a decree accordingly  within 15 days

from  today.  Also  the  affidavit  filed  by  the

petitioners be made the part of the decree.

7) Disposed of accordingly.
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Given under my hand and seal of this Court on

this the 9th day of June, 2022.

                                                  ( Syed Burhanur Rahman )    
                                                   Addl. District Judge (F.T.C.),  

  Lakhimpur, North Lakhimpur.

Certified that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

  ( Syed Burhanur Rahman )   
  Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Transcribed and typed by:
Sri Montu Kherkatary, Stenographer.


